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5. Likewise from the side of Respondent No.4 the Learned

Representative is present and affirmed the seruice of the Petition.

6. The Respondents are seeking time to file Reply. Time is granted.

Reply shall be filed on or before L3.04.20L7 with a copy in

advance to the other side.

7. In respect of Interim Relief, since the copy of the Petition has

already been served to the Respondents, a short interim reply, if

ory, can be filed on or before 03.04.2017 and thereafter the

arguments on Interim Relief shall be heard on 11.04.2017. The

schedule of the dates are duly communicated to both the sides.

M.K. Shrawat
Dated: 21.O3.2OL7 Member (Judicial)
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